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_seniority as casual labour at the time of screening{

é f applicants-1 & ? in tbe senlorlty list was rev.ts:ed

@ |

CRDER |

-0

As per Hon'ble Shri Justibe V.Neeladri Rac, Vice-Chairman

Heard Shri G.V.Subba Rac, learned coumnsel foﬁ

the applicant and Shir NJR.Devraj,‘Standing Counsel

|

for the respondents, [

: . | |
2. It is pleaded fog all the applicants that . ‘

: |
they originally joined as Casual Labour in Engineering
) : I
Branch of Scuth Central Railway, at Nellore in Vijay?- ﬂ

wada Division and after fhey were retrenched;] they

joined in catering department in Vijayawada Division
and after retrenchment, Fhey joined in Commercial

. . . s e ) , .
Branch in Vijsyawada Division as ¢:sual laqg‘rers .

When their period of service in |- commercial branch-.

alone was taken intc co@sideration for fixing their -

‘ .
they filed this OA praying fer a direction lL the |
‘ |

the same

t
respondents to regulariée their services 1J
! |
L

places where they are working against regular vacancies

‘from the date they have ‘been working contincusly. w

(
3. During the course of arguments, it ils stated

LN Vo
for the applicants that for fixing the1r senloE}?or

censideration for absorption, their pericd$gf service
in the cetering department and in the Ebgineering
section also have to be taken into consideration. |
4, It was stated in the reply statement that |

the period of service df the applicants({ in the*catering

section were taken 1nto ccns;derqtion .and {the placement

and they were screened in their turn ard empanelled

for absorption in Group'D' post in Commercial department
: \

vide their letter No.B/P.407/1/screentng/Vol.II
dated 20;5.94 and they will be absorbed as|and when

vacancies arise.

P ? pe3
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5. In the rejoinder that was filed for the applicants, J

it is pleaded that the periocd of service of the applicants

1 and 2 in thé'Engineering section was not at all

into consideration and hence, the respondents hav

directed to include the same with reference to their tota@

number of days of service rendered by them and to

their seniority accordingly.

6. It was vehemently pleaded for the respond
even without filing any representation before the

the applicants falsely alleged that representatic

taken

! to be |

revise !

ents that

author1t1

ns have been

made by them on 15.6.1991 and 10.8.92 to make it

|

this OA is in time, %Xk and hence, this CA has to

on the ground of limitation.

T. When the number of days for which the app

1]

1 & 2 worked in the caterin%section were taken in

N
i
|

appear thet;

be reJectad
:

|
:
|
licants

to consi-

deration after this OA was filed, we do not find
fication for not taking the number of days for Jh
worked in Engineering secticn also, if authentlla

in regard to the same are available. When the re

t‘h“—'-—-—-'—-‘

themselves had chosen to revise the sepiority o

 ———

applicants 1 and 2 after this OA was filed, it|cannot be st

as to how the alleged bar of limitation will coOme

—
"‘*—l"l-un_‘

wayrif a direction is going to be given for including

the number of days on which the applicants worked

Engineering section also, if the applicants are going{to

produce the relevant documents.

the

any JUStl

ich they

|
|
1
|

ted record

spondents

|
in the

|
in

.ot
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8. In the result, the OA is ordered as fbllows:

"I1f the applicants 1 & 2 are going to produce| casual

labour cards for the period for which they wFrked
in Engineering Section before R1 by 16.10.1895,

and if R1 satisfies about the genuiness of the same

T -

then, the total number of days noted in the said

cards as attested by the concerned authority have
to be included for re-fixing the seniority of the
applicants. If a xerox copy of the same i goingl
to be produced, it is for R1 to verify the genuineés
of the same and if he is satlsfied in regar
same, R1 has to act as referred above %

" We make it clear that if it becomes necessar
the seniority of the applicants as referred

then, their case for absorption has to be co =1dered

}
!,
5
I
|

in a vacancy that arlse after xg, the =aid ve 1flcation

the respeotlve junior was absorked.

1

9. OA is ordered accordingly. No costs.47
M ol -
{R., RANGARAJAN) ' (V.NEELADRI RAO) .

Dated:The24th August, 1995

,x/’*ql Member (Admn) t Vice-Chaik¥man ; -

Dictated in the COpen Court

%—! @}'Wf'},

vl Deputy Registrar (J‘)CC

To
1., The Senior Divisional Personnel Officer,
S«C.Rly, Vijayawada. ‘
2. The Senior Divisional Commercial Superintendent
S.C.Rly, Vijayawada. | ! :
3. One copy to Mr,.G.V.Subba Rao, Advocate, CAT.Hyd. ‘

4, One copy to Mr, N,R.Ievraj,SC for Rlys. CAT.Hgd.
5. One copy to Library, CAT.Hyd.
6. One spare copy. l
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE I\R.JUS&PTCE“\?.—NEEIADRI RAO
VICE CHAIRMAN '

AND
. L/,——: .
THE HON'BLE MR,R.RANGARAJAN: { M{ADMY) ?

DATED ---M—ng-- 1995.
ORPER7JUDG MENT :

MQP&D/R.JR./C.I)‘.NOn

OA.No.  \\o 4 q 1___-

TANO. (W.P. )

Admitted and Interim directions
issu&d.

Allowed,

Disposed of with directions.
e
Dismjissed.

Dismlissed as w%thdrawn

Disnissed for default .

Ordered /Rejected.

- NeJorder as to costs.






